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procurement of wheat at prices an
nounced by Government; by offering 
organisational and financial support at
different levels The boll&y of issuing 
wheat to the State Governments, im­
ported as well as indigenous at pri
ces below the economic cost has been 
continued, involving an element of
subsidy m the distribution of wheat.
The aggregate outlay on the procure­
ment operations was of the order of
Rs 575 ci ores mainb obtained from
the banking sector The prospects of
procurement in the next season would
depend on the conditions of the crop
etc and as such at this stage it is not
possible to make an\ assessment
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Indira Dock's United Capacity Drain 
m  Exchange

3191 SHRI VASANT SATHE* Will
the Minister » f  SHIPPING AND 
TRANSPORT be pleased to state

(a) whether the limited capacity
of Inoira Dock at Bombav is causing 
congestion and a drain on exchange,
and

(b) if so, what is the reaction of ttw. 
Government in this regard

THE MINISTER OF SHIPPING 
AND TRANSPORT (SHRI KAMLA-
PATI TRIPATH1; (a) and (b) There
has been a certain amount of c o n g e s ­
tion in Bombay Port during the cur­
rent year on account of heavy imports
of foodgrains, bunching of ships at
times and labour troubles and not be­
cause of limited capacity of the dock.
Demurrage was incurred due to deten­
tion of ships The congestion is being
progressively relieved by installation
of unloading machines to improve the
rate of discharge of foodgrains and 
some of the vessels are being divert
ed to other ports, wherever possible
The All-India Port and Dock Work­
ers Federation has also agreed to re­
start work of the third shift in Bom­
bay Port

12.00 hrs

PAPEjRS LAID ON THE TABLE

N o t if ic a t io n  u n d er  R e q u is it io n in g
an d  A c q u is i t io n  o f  Im m o v a b le  P r o ­

p e r ty  A c t ,  1952

THE MINISTER OF WORKS AND
HOUSING (SHRI BHOLA PASWAN
SASTRI): I beg to lay on the Table.

A oopy of Notification No. S.O 
3062 (Hindi and English ver­
sions) published m Gaaette
of India dated the 27th Octo­
ber, 1973, under sub-*ectoon
(2) of section 17 of tee te-
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qiusitioning and Acquisition
of Immovable Property Act,
1952, [Placed in Library.
See No. LT-5874/73.]

S e a m e n 's  P.F. ( A m e n d m e n t )  S ch e m e ,
1973 a n d  M e r c h a n t  S h ip p in g  ( E x a m i­
n a t i o n  o f  E n g in e  D r iv e r s  o f  S e a  g o ­

in g  S h ip s )  R u le s ,  1973.

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI KAMLA- 
PATI TRIPATHI)

1 beg to lay on the Table: —
(1) A copy of Seamen’s Provident

Fund (Amendment) Scheme,
1973 (Hindi and English ver­
sions) published m Notifica­
tion No. G S.R 1133 in
Gazette of India dated the
13th October, 1973, under
section 24 of the Seamen’s 
Provident Fund Act, 1966. 
[Placed m Library. See No.
LT-5875/73 ]

(2) A copy of the Merchant
Shipping (Examination of
Engine Drivers of Sea-Going
Ships) Rules, 1973 (Hindi and
English versions) published in
Notification No. G.S.R. 1175 
m Gazette of India dated the
27th October, 1973, under
sub-section (3) of section 458 
of Merchant Shipping Act,
1958. [Placed in Library.
See No. LT-5876/73.]

N o t if ic a t io n s  b e . f i x a t i o n  o f  P r ic e s
o f  F e r t il iz e r s  a n d  b e . E s s e n t ia l  C o m ­

m o d it ie s  A c t , 1955.

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):

I beg to lay on the Table:—
(1) A copy of Notification No.

G.SJR. 473 (E) (Hindi and 
English versions) Published
in Gazette of India dated the
11th October, 1973 regarding
fixation of Prices of fertilizer,

issued under the Fertilizer
(Control) Order, 1957, [Piaced
in Library. See No. LT-
5877/73.J

(2) A copy of Notification No.
G.SJL 453 (E) (Hindi and
English versions) published
in Gazette ot India dated the
29th September, 1973, under
sub-section (6) of section 3 
of the Essential Commodities
Act,. 1956. [Placed in Library.
See No. LT-5873-A/73 ]

A n t i q u i t i e s  a n d  A r t  T r e a s u r e s
R u le s ,  1973 a n d  C o r r ig e n d u m  t o
N o t i f i c a t i o n  No GSR. 405 (E)

D a t e d  31s t  A u g u s t  1973.

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV):

I beg to lay on the Table:—
A copy each of the following Noti.

fications (Hindi and English
versions) under sub-section
(3) of section 31 of the Anti­
quities and Art Treasures.
Act, 1972:—

(i) The Antiquities and Art
Treasures Rules, 1973 punish­
ed in Notification No G.S.R
405 (E) in Gazette of India 
dated the 31st August, 1973. 
[Placed in Library. See No.
LT-5878/73. J

(ii) GSR 500 (E) published in
Gazette of India dated the
15th November, 1973 con­
taining corrigendum to Noti­
fication No. G.S.R. 405 (E)
dated the 31st August, 1978. 
[Placed in Library. See No.
LT-5879/73.J

122} hrs.

MESSAGES FROM RAJYA SABHA

SECRETARY*GENI»AL: Sir t
have to report the following messages


